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(ii) G.S.R. 267 and 268 publish-
ed in Gazette of India dated 
the 28th February, 1976 to-
gether with an explanatory 
memorandum.

(iii) G.SR. 271 published in
Gazette of India dated the 
28th February, 1976 toge-
ther with an explanatory 
memorandum. [Placed in
Library. See No. LT-10391/ 
TBJ.

(2) A copy each of the following 
Notifications (Hindi and Eng- 
glish versions) under section 
38 of the Central Excises and 
Salt Act, 1944:_

(i) The Central Excise (Se-
venth Amendment) Rules,
1976, published in Notifica-
tion No. G.S.R. 238 in 
Gazette of India dated the 
21st February, 1976 together 
with an explanatory memo-
randum

'(ii) The Central Excise (Ninth 
Amedment) Rules, 1976, 
published in Notification No 
<G.S.R. 100(E) in Gazettfe of 
India dated the 1st March,
1976 together with an ex-
planatory memorandum. 
[,Placed in Library See 
No. LT-10892/76].

[3) A copy each of the following 
Notifications (Hindi and Eng-
lish versions) issued under 
the Central Excise Rules, 
1944: —

<i) G.SR. 94(E) and 95(E) 
published in Gazette of 
India dated the 25th Feb-
ruary, 1976 together with 
an explanatory memoran-
dum

*ii) G.S.R. 101(E) and 102(E) 
published in Gazette of 
Iadia dateft the 1st March,
1976 together with an ex. 
planatory memorandum.

Kiti) G.S.m. 104(E) published 
tin OazKtte tH InAa dated

the lft March, J.976 toge-
ther with an explanatory 
memorandum. {Placed in 
library* See No. LT-10393/ 
78].

C e r t i f i e d  A c c o u n t s  o p  K h a d i a n d  
V i l l a g e  In d u s tr ie s  C o m m is s io n  t o r  
1972-73 w it h  A u d it  R e p o r t  a n d  S t a t e -

m e n t  FOR DELAY

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
CIVIL SUPPLIES (SHRI A. P. 
SHARM A ): I beg to lay on the
Table—

( 1) A copy of the Certified Ac-
counts of the Khadi and Vil-
lage Industries Commission 
for the year 1972-73 together 
with the Audit Report there-
on (Hindi and English ver-
sions) under sub-section (4) 
of section 23 of the Khadi and 
Village Industries Commission 
Act, 1956

(2) A statement (Hindi and Eng-
lish versions) showing rea-
sons for delay in laying the 
above document [Placed »» 
Library See No LT-10394/ 
76].

N a w a l  C e r e m o n ia l ,  C o n d it io n s  o f  
S e r v i c e  and M is c e l la n e o u s  (a m e n d -
m e n t )  R e g u la t io n s ,  1975, a n d  N o t i f i -
c a t i o n  u n d e r  N a v y  A c t ,  1957, a n d  
A n n u a l R e p o r t s  o f  B h a r a t  D y n a m ic s  
L td ., H y d era b a d , G a r d e n  R e a c h  
W o r k s h o p  L t d  , C a l c u t t a ,  B h a r a t  
E l e c t r o n i c s  Lt d , B a n g a lo r e  a n d  
B h a r a t  E a r th  M o v e r s  L t d ,  B a g a lo r e  
f o r  1974-75 w i t h  A u d ite d  A c c o u n t s  

a n d  A u d it  R e p o r t s  t h e r e o n

THE DEPUTY MINISTER IN THE 
MINISTRY OF DEFENCE (SHRI J
B. PATNAEK):

( 1) to re-lay on the table a copy 
o f the Naval Ceremonial, 
Conditions of Service and 
Miscellaneous (Amendment) 
Refutations, 1975 ('Hindi and 
English versions) published 
in Netiflcatfew No. SJLO. 887 

fat Gazatt« fndlft dated tfce


